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CENTRAL ELECTRICITY REGULATORY COMMISSION 
                                                         NEW DELHI 

Petition No.178/MP/2026 

Subject                 : Petition under Section 79(1)(c) and 79(1)(k) of the Electricity Act, 
2003, read with Regulation 19(3) of the CERC (Indian Electricity Grid 
Code) (First Amendment) Regulations, 2024 (seeking extension of 
time for Infirm Power Injection) and Regulation 57 of the CERC (Indian 
Electricity Grid Code) Regulations, 2023 read with Regulation 65 of 
the Central Electricity Regulatory Commission (Conduct of Business) 
Regulations, 2023, seeking relaxation/extension of the time 
prescribed for filing the present Petition. 

 
Petitioner             :    JSW Renew Energy Limited (JSWREL) 
 
Respondents       :  Southern Regional Load Despatch Centre (SRLDC) and Anr. 
 
Date of Hearing    : 12.5.2026 
 
Coram                  : Shri Jishnu Barua, Chairperson 

Shri Ramesh Babu V., Member 
   Shri Harish Dudani, Member 
   Shri Ravinder Singh Dhillon, Member 
     
Parties Present     :  Shri Aman Anand, Advocate, JSWREL 
   Shri Aman Dixit, Advocate, JSWREL 
   Ms. Natasha Debroy, Advocate, JSWREL 
   Ms. Srishti Gupta, Advocate, JSWREL 
   Shri Nadim Ahmad, SRLDC 
   Shri Suresh Raj, SRLDC 
   Shri Phanindra, SRLDC 
   Shri Alok Mishra, SRLDC 
   Ms. B S Shruthi, SRLDC 
     

Record of Proceedings 
 

Learned counsel for the Petitioner submitted that the present Petition has been filed 
inter alia seeking extension of time for Infirm Power Injection and for relaxation/ extension 
of the time prescribed for filing the present Petition under the provisions of the Grid Code. 
The learned counsel further submitted that the Petitioner has also complied with the 
directions issued vide the Record of Proceedings dated 22.4.2026 and furnished the 
additional information sought therein. The learned counsel also added that none of the 
Respondents has filed any reply and the matter may, therefore, be reserved for order.  
 
2. Considering the submissions made by the learned counsel for the Petitioner, the 
Commission reserved the matter for order.  
 
             By order of the Commission 

Sd/- 
   (T.D. Pant) 

Joint Chief (Law) 


